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Mr. Speaker: Order, order. Mr.
Priya Gupta will sit down. I am ask
ing him to resume his seat. I have 
heard his question. He might resume 
his seat.

«ft m k f f  ftTff ftnrpaV ( 5 T ^ )  : 

? T ^  t  ^  ^
STTT TrriTjftzT Jpr ^  ^  -^ l^d l

^  ^  ,% fwr i n r ^
W4><i ^ i4  « tt^  ^  q r
W^iTT^nV VpTTTV
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Shri Tirumala Rao (K akinada): May 
I draw  the atten tion  of the House to
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(Nos. 3 to 5) Bilh . 
this? There are several Jagadgurua 
and Sankaracharyas all over India. 
There is no sim ilarity with Pope. 
Everybody is not like Pope, as m y 
hon. friend suggests. Therefore, his 
domain over the Hindu Society is 
nebulous and intangible. These are 
done for political purposes.
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(Shri Prakash Vir Shastri then left 
the House).
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(Shri Bade and some other hon. 
Members then left the House.)

12.45 hr ;̂.

KERALA a p p r o p r i a t io n  (NO. 3) 
BILL. I960

Mr. Speaker; Mr. Sachindra C hau- 
dhuri.

The Deputy Minister in the Minis
try of Finance (Shri L. N, MishraK
On behalf of Shri Sachindra Chau- 
dhuri, I move*;

“That the Bill to authorise pay
ment and appropriation of certain  
fu rther sums from  and out of the

♦Moved with the recommendation of the President.
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Consolidated F und  of the State of 
K erala for the services of the fin
ancial year 1966-67. be taken into 
consideration.”

Mr. Speaker: The question is:

“That the Bill to authorise pay 
m ent and appropriation of certain  
fu rth er sums from  and out of the 
Consolidated Fund of th e  State of 
K erala for the  services of the  fin
ancial year 1966-67, be taken into 
consideration.”

The motion was adopted.

Mr. Speaker: The question is:

“That Clauses 1 to 3, the  Schedule, 
the  Enacting Form ula and the  Title 
stand part of the  Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the 
Enacting Formula arih the Title  
were added to the Bill.

Sbri L. N. Mishra: 1 move:

“That the  Bill be passed.”

Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.
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KERALA APPROPRIATION (NO. 4) 
BILL, 1966

The Deputy Minister in the Minis
try of Finance (Shri L. N. Mishra):
On behalf of Shri Sachindra C hau- 
dhuri I beg to move*:

“T hat the Bill to provide for the 
authorisation of appropriation of 
moneys ou t of the Consolidated 
Fund of the State of K erala to meet 
the amounts spent on certain  serv i
ces during the financial year ended 
on the 31st day of March, 1963, in 
excess of the amounts R an ted  for

those services and for tha t year, be 
taken into consideration.” ’

Mr. Speaker; The question is:

“That the Bill to provide for the 
authorisation of appropriation of 
moneys o u t of the  Consolidated 
Fund of the State of K erala to m eet 
the amounts spent on certain  serv i
ces during the financial year ended 
on the 31st day of March, 1963; in 
excess of the am ounts granted for 
those services and for that year, be 
taken  into consideration.”

The motion was adopted.

Mr. Speaker: The question is:

‘T h a t Clauses 1 to 3, the  Sche
dule, the Enacting Form ula and the 
T itle stand part of the  Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the 
Enacting Formula and the Title 
were added to the Bill.

Shri L. N. Mishra: I move:

“That the Bill be passed.”

Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.

12.47 hrs.

KERALA APPROPRIATION (NO 5) 
BILL, 1966

The Deputy Minister in the Minis
try of Finance (Shri L. N. Mishra):
On behalf of Shri Sachindra Chau- 
dhuri, I beg to move*:

“That the Bill to provide for the 
authorisation of appropriation of 
moneys out of the Consolidated 
Fund of the State of K erala to meet 
the amounts spent on certain  serv i
ces during the financial year ended

*Moved with the recommendation of the President.




